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File No.s1-7007((&§]22012020-o7-,

Letter No.-NGT-188 /81-7-2024-23(Writ)/2018

From,
Devendra Singh Chauhan,
Under Secretary,
Environment, Forest and Climate Change Department,
State of Uttar Pradesh.
To,
The Registrar General,

Hon’ble, National Green Tribunal,
Principal Bench,

Fandkot House, Copernicus Marg,
New Delhi- 110001

Environment, Forest & Climate  Lucknow : Dated :14 March, 2024
Change Section-7

Sub: Response on behalf of Respondent No. 2 (Principal Secretary,
Environment, Forest and Climate Change Department, State of Uttar Pradesh)
in compliance to the order dated 08.02.2024 passed by Hon'ble NGT Principal
Bench, New Delhi in Original Application No.418/2021 With Original
Application No. 447/2021 Tilak Raj Adhana & Ors. Versus State of Uttar
Pradesh.

Sir

’ Kindly refer the subject mentioned above. In compliance of the order
dated 08.02.2024 in Original Application No.418/2021 With Original
Application No. 447/2021, in the matter of Tilak Raj Adhana & Ors. Versus
State of Uttar Pradesh., the response on behalf of Respondent No. 2 (Principal
Secretary, Environment, Forest and Climate Change Department, State of
Uttar Pradesh) is enclosed herewith for your kind perusal and further
necessary action.

Enclosures: As above
Sincerely Yours,

Digitally Signed by
Fawy fifg o
Date: 13-03-2024 11:00:03

(DR A SHRYRC hanhan)
Under Secretary.

Copy to: Shri Gigi C George, Standing Counsel, State of UP, Hon'ble NGT
for information and further necessary action.
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

Original Application No. 418 of 2021
With
‘Original Application No. 447/2021

IN THE MATTER OF:

Tilak Raj Adhana&Ors =~ ... Applicants
Versus
Stateof UP.&Ors ... Respondents

RESPONSE ON BEHALF OF RESPONDENT NO. 2 (PRINCIPAL SECRETARY,

ENVIRONMENT, FOREST AND CLIMATE CHANGE DEPARTMENT, STATE OF

UTTAR PRADESH) IN COMPLIANCE OF ORDER DATED 08.02.2024 PASSED

BY THE HON'BLE TRIBUNAL.

Sir,
The Respondent No. 2 most respectfully showeth as under;

1- That vide its order dated 08.02.2024 this Hon’ble Tribunal has
passed the following directions;

4. In view of the facts and circumstances of the case we consider it
appropriate to have the response from the (1) State of Uttar
Pradesh through District Magistrate, Meerut, Ghaziabad, (2)
Principal Secretary, Environment, Forest and Climate Change
Department, Uttar Pradesh (3} Director, Ground Water
Department, (4) UPPCB through its Member Secretary, (5) M/s
Modi Sugar Mill Modi Nagar, Ghaziabad, Uttar Pradesh and (6)
M/s Modi Steel Plant, Modi Nagar, Ghaziabad, Uttar Pradesh who
are impleaded as respondents no. 1 to 6.

5. The Registry is directed to prepare and attach memo of parties
with the application. Respondents no. 3 to 6 are already appearing
in the case through their counsel. Notices be issued to respondents
no. 1 and 2 requiring them to file their reply/response within three
weeks by email at judicial-ngt@gov.in preferably in the form of

- 1
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searchable PDF/OCR Supported PDF and not in the form of image
PDF.

»”

2. That in compliance of the order dated 08.02.2024 passed by
Hon’ble Tribunal, the Respondent no. 2 is filing this reply/
response. It is relevant to mention here that the State has issued a
direction to District magistrate, Meerut, Ghaziabad and Director,
Ground Water Department, U.P. vide it’s letter dated 07.03.2024
to take the necessary action and also to file a reply/response
mentioning the steps taken in this behalf within a time specified in
the above mentioned order of this Tribunal. That it is further
submitted that the matter relates to Ground Water Department
and the necessary action is to be taken by the concerned
department. A true copy of letter dated 07.03.2024 is annexed
herewith as Annexure No. 1.

Therefore, the response of the Respondent No. 2 is being filed
for the kind perusal and consideration of this Hon’ble Tribunal.

Lucknow :
Dated :\3 March, 2024

e
(Devendra Singh Chauhan)
Under Secretary
Environment, Forest & Climate Change
Department,
State of Uttar Pradesh
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Annexure - 1

File No.81-7005(099)/220/2020-07-, 8792
[GA—YA0oN0Ein—174 / 81—7—2024—23 2018
ety fyard,
Wi,
S0%0 ¥ |
W ¥ ’
1~  forefen, . - frdes,
RS / MATIETE | , et Srer e, Sovo,
, TGS |
ey, &9 ¢d WAy aRade -7 C dEs : R 167 W, 2024

fgg—me W sRa aftewo, 93 RReh § Rerel=  Original Application
No0.418/2021 {I.A. No. 66/2024 and |.A. No. 52/2023) With Original Application No.
447/2021 Tilak Raj Adhana & Ors. Versus State of Uttar Pradesh § WIRT el fe=im
08.02.2024 & FYUTET B GRS H |

HEIGY, '
swd fAvas @ T Ra afwww, 9 Red § faurel= Original
Application No.418/2021 (l.A. No. 66/2024 and 1.A. No. 52/2023) With Original

Application No. 447/2021 Tilak Raj Adhana & Ors. Versus State of Uttar Pradesh 3}
TRa JRW AT 08.02.2024 T FUAT ATAFT T I FE N, [0 FaIa 3w

e @ -

" _..4. In view of the facts and circumstances of the case we consider it appropriate to
have the respanse from the {1} State of Uttar Pradesh through District Magistrate,
Meerut, Ghaziabad, (2) Principal Secretary, Environment, Farest and Climate Change
Department, Uttar Pradesh (3) Director, Ground Water Department, (4) UPPCB
through its Member Secretary. {5) M/s Modi Sugar Mill Modi Nagar, Ghaziabad, Uttar
Pradesh and (6) M/s Modi Steel Plant, Modi Nagar, Ghaziabad, Uttar Pradesh who are
impleaded as respondents no. 1 to 8.

5 The Régistry is directed to prepare and attach memo of parties with the abplicah'on.
Respondents no. 3 to 6 are already appearing in the case through their counsel.
Notices be issued to respondents no. 1 and 2 requiring them to file their reply/response
within three weeks by email at judicial-ngt @ gov.in preferably in the form of searchable
PDF/OCR Supported PDF and not in the form of Image PDF.

: é. Learned Counsel for respondents no. 5 and 6 also seeks time to file additional
' ‘responses/replies in response to the report filed by the Ground Water Department,
Uttar Pradesh and also regarding compliance with consent/NOC conditions.

7. Additional reply by respondents no. 5 and é be filed within three weeks by email at
judicial-ngt@gov.in preferably in the form of searchable PDF/OCR Supported PDF and
not in the form of image PDF.

8. List for further consideration on 15.03.2024. ..."

C2—  gETT geer A dE B A TR, SW R g aN qU @ S @
oRT &3 § 9 wgEe & Wy § ¥ A A e 9 e« 4

3


Annexure - 1 

3


1151476212024

798

File No.81-7005(099)/220/2020-07-,

arg /9dve §aa Wt T @) 2, s giu fea @ & S 32 frerfier 9@
gl & 9y D €, e 83 § g grawyer 9991 2

Ao ARevor GRT TR S&T ARY AT 08.022024 F AR X0 & AT

e oRfefRY @ gfera ufied) dem-(1) IR 1Ry ™ § Ren #fage, ¥ve,
miaEE @ T 9, (2) W |, wiewen, 3@ ok Jeerg uRads &y fF
ACE ¥ reply/response TMYA a=1 & fdw A 73 2 yowor ¥ gard A aftm
Ry 15.08.2024 Frgm 8

3— o Ao AfERe gnr iR 990 eW fEAiE 08.02.2024 B BEAWE o
o Ufia a7 g R T€ Fed #1 PR g © % weema weseor # mo aifdyewor g
TRT Sy fRid 08.022024 & IFUI # WHARAIA  reply/response €I
T/ HATP PAAE WO gL HF DA § w@lawel, @ vd daar] uReds
fawm, Bovo W (Email-soenvups@rediffmail.com) e ¥ex |fRiE, SoU0 WEHT
fraaoT IR, TS (Email-ms@uppceb.in) P JTT BIA Pl BT P

TAH-—IuE |

Digitally Signed by ardta x,
fardt
Date: 07-03-2024 16:15:38
Reason; Approved
( ey fary )
affa)
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